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(c) whether an assessment of the
need to stop further recruitment to
the Civil Engineering Courses has been
made?

The Minister (8hrl
M. C. Chagla):

of Education
{a) No, Sir.

(b) and (c). Do not arise,

Burvey of India Directorate of Train-
ing, Hyderabad

2099. Shri Vishwa Nath Paadey:
Shrl Kindar Lal:

Will the Minister of Eduocation be
pleased to state:

(a) whether Government have de-
cided to expand the Directorate of
Training of the Survey of India at
Hyderabad into a United Nati.onu

D.A. to Teachers in Kerala
2100, Skrff Vasudevan Nalr:
Shri Warior:
Will the Minister of Edoostion be
pleased to state:

(a) whether the new scales of dear-
ness allowance given to the Govern-
ment loyees and teachery Im
private Schools in Kerala will be ap-
plicable to the teachers in private
colleges there; and

(b) whether there is any proposal
to revise the pay scales of teachers im
the private colleges in Kerala?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The matter is under considera-
tion of the Department of Education,
Kerala.

(Bhri

F for Class IV Employoes

Training project for pre-in
surveying, mapping and training of

technicians of the South East Asia
region under the United Nations
Special Fund;

(b) if so, the broad details thereof;
and

(c) the total expenditure to be in-
curred therecn?

The Minister of Education (Shrl
M, C. Chiagle): (a) to (c). The United
Nations Special Fund is assisting the
Survey of India to set up a Pilot
Production-cum-training centre
at Hydersbad. The United Nations
Special Fumd will contribute about
Rs. 70 lakhs over & period of five
years by way of experts, equipment
and fellowships. The Government of
India‘'s minimum share of expenditure
during the same period will be of the
order of Rs, 385 lakhs in the shape
of establishment, indigenous equip-
ment and buildings. The project en-
visages facilities for the training of
500 surveyors per year. This number
may Include a few surveyors from
some South East Asian countries
The existing Training Directorate will
be merged in the proposed Training
Centre.

in the Ceatral Secrstariat
2101, Shri Warlor:
Shri

Will the Minister of Home Affaire
be pleased to state:

(a) whether it ijs a fact that there
is a large number of Clags 1V em-
ployees in the Central Secretariat
offices who are educationally fit to
hold clerical posts;

(b) Whether any provision has
been made for their promotion to
clerical posts in the Central Secre-
tariat offices with a view to enable
them to advance socially and econo-
mically; and

(e) if not, whether Government
propose to make sultable provision in
the Central Secretariat Clerical Ser-
vice Rulés, 1062 to provide for their
regular promotion to clerical posts?

The Deputy Minster tn the Minds-
try of Home Afilrs (Shri L. N.
Mishra): (a) to (¢). Recrultment to
the posts of Lower Divigion Clerk in
the Ministries/Offices participating in
the Central Secreturiat Clerical Ser-
vice is made through the competitive
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examination conducted by the Union
Public Service Commission. Class IV
employees who satisfy the age and
educational qualification prescribed
for the post of Lower Division Clerk
can appear in the said Examination
and be appointed to the post, if they
come out successful,

The information regarding the
number of Class IV cmployees in the
Central  Secretariat participating
offices, who are educationally fit to
hold the post of Lower Division Clerk
is not available. In view of the posi-
tion explained above, oUllection of
particulare in this regard was not
considered necessary, since the post
of L.D.C, is filled through the Compe_
titive Examination. It is not consi-
dered necessary to make any separate
provision in the Central Secretariat
Clerical Service Rules, 1962, for pro-
motion of such employees to posts of
Lower Division Clerk in the Minis-
tries/Offices participating in the Cen-.
tral  Secretariat Clerical Service
Scheme, for the reason that the post
of Lower Division Clerk is not a pro-
motion post.

Seniority Rules

Shri Eswara Reddy:
Shri Warlor:
Shrl Vasudevan Nalr:

Wil the Minister of Home Affairs
‘be pleased to state:

(a) whether the general principles
for determining the seniority of vari-
ous categories of persons employed in
the Central Civil Services contained
in the Ministry of Home Affairs Office
Memorandum No. 9/11/55-RPS dated
the 22nd December, 19590 were intro-
duced retrospectively in any of the
Central Civil Services; and

(b) it 0, the Services in which they
were introduced retrospectively and
the date from which the retrospective
effect was given and what was the
justification in each case?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The informa-
tion is being collected and will be
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laid on the Table of the House as
early as possible.

Benlority Rules

2103, Bhri Warlor:
Shri Eswara Reddy:
8hri Vasudevan Nair;

Will the Minister of Home Affairs
be pleased to state:

(a) the date when Government's
general orders of seniority contained
in the Ministry of Home Affairs
Memoranda Nos. 30(44|48-Apptts, and
30/49-R, dated the 22nd June, 1940
were cancelled specifically in respect
of the clerical and other employees
working in the Ministries and Attach-
ed Offices of the Government of India;
and

(b) whether a copy of said order
will be laid on the tablet

The Deputy Minister in the Minis-
try of Home Affabrs (Shri L. N.
Mishra): (a) Ministry of Home
Affairs Office Memorandum No. 30/
44/48-Apptts, dated 22nd June, 1949,
was cancelled on 22nd December,
1958, while Office Memorandum
No. 30/49-R, dated 22nd June, 1949,
which applied only to the Lower Divi-
sion Clerks of the Ministries and
Attached Offices, was superseded om
1st November, 1862 consequent upon
the decentralisation of the Central
Secretariat Clerical Service,

{b) A copy each of Ministry of

Home Affairs Office Memorandum
No. 8/11/65-RPS, dated 22nd Decem-
ber, 1058, which cancelled Office
Memorandum No. 30/44/48-Apptts.,
dated 22nd June, 1040, and Rule 17
of Notification in the Gazette GSR
No. 1308, dated 28th September, 1903\.
which sup ded Office Mem«
No, 30/48-R, dated 22nd June, 1049
is placed on the Table of the House.
[Placed in Library. See No. LT-5329/
63].
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